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Employees Provident Fund

90. Shr Keshava: Will the Mins-
ter of Labour and Employment be
plcased to state

(a) what 15 the opening balance of
the Employees Provident Fund on the
I1st Apnl, 1957, and

{b) thc¢ amouni spent out of thyy
m 1956-577

The Deputy Minister of Labour
(Shri Abid Al), (a) Rs 28 54 crores

(b) Rs 1,36 crores (Rs 1 16 crores
refunded to members etc and Rs 0 20
crores spent on administration ex-
penses) This amount was spent out
of the balance on 1st April, 1956

Himachal Pradesh Transport Workers
Union

Shri Punnoose
Shri Vasudevan Nair:

Will the Minister of Labour and
Employment be pleased to state.

81.
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(a) whether 1t 1s a fact that the
Himmacha] Pradesh Transport Workers
Union 1s proposing to launch a peace-
ful strike, and

b) whether Government propose
to intervene in this matter and con-
sider the workers' grievances?

The Deputy Minister of Labour
(Shri Abid AH): (a) No notice of
strike has been received by the
authorities

(b) Does not arise at present
Labour Acts

92 S Shri Vasudevan Nalr.
\_ Shr: Punnoose:

Will the Minister of Labour and
Employment be pleased to state the
number of employers prosecuted and
convicted for not mmplementing Pay-
ment of Wages Act, Factories Act,
Adjudication Award and Mimmum
Wages Act in 1955, 1936 and 1857
(State and Industry-wise)?

The Deputy Minister of Labour
(Shri Abid Ah)* The required infor-
mation In respect of persons prosecut-
ed and convicted in employments in
the central sphere for offences under
the Minmmum Wages Act and Pay-
ment of Wages Act and for non-
implementation of adjudication award
15 given m the statements 1 to VI plac-
ed on the Table [See Appendix 1, an-
nexure 461 Information regarding
industries in the State sphere 1s not
available Similar information insofar
as the Factories Act 1s concerned 1is
also not available as enforcement of
the Act is the re<ponsibility of State
Governments

Purchase of Tobacco by Russia

93 Shri Bali Reddy will the
Mmiaster of Commerce and Industry
be pleased to state the guantity of
tobacco purchased by Russia from
mndivadual dealers and through the
State Trading Corporation of India
(Private) Ltd, during the year 1956?

The Minister of Commerce and In-
dustry (Shri Morarji Desal): USSR,
has not purchased any tobacco from





